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1350 F: HYD. ACT XX 1 Beggary
~ ' (Translation)

* THE PREVENTION OF
BEGGARY ACT.

No. XX-of 1350 Fasli.

(Received the assent of H.E.H. the
" Nizam on 2Ist Shaban-ul-Moazzam
1360 Hijri, corresponding to 9th
Aban 1350 Fasli).

Whereas it is expedient to prevent
beggary ; It is hereby en-

Preamble.  5cfed as fD]lOWS

1. (1) This Act may be called the

.- . Prevention of beggary
Short title Act
and com- *
mencement.

(2) The . Government may en-

force this' Act within the municipal

limits of the City of Hyderabad and in
any other. specified area of H.E.H. the

Nizam’s Dominions from the date to’

be notified in the Jarida three months
prior to its enforcement.

2. Ijnless there is anything re-.
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Beggary [1350 F: HYD. ACT XX
(Translation)
Definitions. ng&a;{r;t: _1_1_1 the sub]ect or

(1) “begging” shall mean solicit-
ing alms on roads or from door to
door; standing or wandering or enter-
ing any dwelling-house or place of
business or otherwise, for his own
subsistence or of his dependants, and
the person so soliciting alms, shall
. be called a “‘beggar”; =~

(2) *“Court” shall mean a Magis-
trate of any class exercising criminal
jurisdiction - in 'the area in whlch this

Act is in force, L e T

. (3) “Chief Committee” _shall
‘mean, in the municipal limits of
~ the City of Hyderabad, the standing

- _committee of thé Hyderabad Munici-
pality and in other specified areas of
H. E. H. the Nizam’s Dominions, the
Municipal-or Local Fund Board, cons-
tituted for the area in which the
- Government may, from time to time,
enforce this Act, or a “sub-committee
.of five members nominated by the

. Municipal or the Local Fund Board
concerned.

e ;aﬁfp‘g}!&w}ﬁ.
-0 L G
/,A/w/d. dffp./ (1
o xouﬁu-f/m//(/wt
./Jb‘ d"( fOJJu'JLub/rG}L
-—,Cf:'-[— :4’/-{Jm‘*’”z;.-tg%.;
ST S Sk
AN
JLu e CAIPEoY
uwu*,_,vu'w/;,/ ww;
./u!/ auu;dﬂui/‘ub

A 00 4 s ivs N
I S Toaz g b5
‘)f’»"c_/»‘_. R7 ,_/:/'.,(w
wa(f: Lok w"’ deu-"’uu
U"'d“/b/z—/u‘ff 6L
uﬁféud//ut (3 7"3;/61;_,
Wﬂw u’d?;/y‘d:f'ff
- cr//Lu/u“{L

590



1350 F: HYD. ACT XX] - Beggary
. (Translation) A
(4) ‘‘Maraging Committee’ shall

mean -a committee performing its

duties under the Chief Committee and
constituted for any area in accordance
with the rules made under this Act;

(5) ‘“ officer ” shall mean an
officer appointed for the purposes of
. this Act under the provisions:thereof.

3. No person shall practise beg-
o gary after the commence-
Prohibition  ment of this Act.

of begeary., - T L e

. 4,. The Chief Committee shall be-

. &’ body corporate “and
Statusof  shall have power to acquire
Committee .. DTOperty; enter into con- |
o " tracts, institute,” defend -
and conduct suits and other legal
proceedings “and to do - all‘ things,
necessary for theé purposes of this Act.

_ ;:-'5-,,' (1) The Chief Committee may
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- Beggary  [1350 F: HYD. ACT XX
" (Translation)
" collect subscriptions from

~Fundsof  the public for its funds or
Chiief
adopt any other measures

Committee. .

- “for raising the same, and

credit the amount to an account to be

. opened for the purpose in the Central

Treasury or in any Government trea-

sury situated at or near the headquar-
ters of the Chief Committee.

.7 ..(2) The Chief Committee may
open an account in any Bank recog-
nised or approved by the Government
for the. purposes of this Act.

6. (1) The Hyderabad Munici-

Cu e pality, for the discharge
Eﬂ?egfet of " of the functions of its
Chief committee, and any

. Committee el
: District--or: Local Board

for the discharge of its functions or
those of its. sub-comittee, which
devolve on 'such Board or committee

. as Chief Committee, shall, allocate in
their respective budgets such sum for
the budget of the Chief Committee,
out of the funds deposited in the
. Central Treasury or any Governmient
treasury in accordance with the pro-
visions ,of section 5 or in any bank
“referred to in sub—section (2) of section
5, and if necessary out of their provi-
sion, as is required to run the institu-
tions under the control of the Chief-
Committee and to pay the salaries of
officers and staff.
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- for beggars.

1350 F: HYD. ACT XX - - Beggary

(Translation)

-~ (2) The sum allocated for the
budget of the Chief Committee by the
Hyderabad Municipality orany District
org Local Board® out of its provision
shall be transferred to the account of
the Chief;Committee opened under
section 5. . L

7. (1) The Chief Committee may

- establish institutions in
Powers of

; suitable -places for the
Chief Com- maintenance, residence
mittee and
establish- . - and physical exercise - of
ment of .beggars and for their
institutions * -technical = and primary

education and uplift or
" may, for the purposes of
this Act recognise, give aid to, or
impose any restrictions on or close
down, any institution established by
the public.,An institution which is
recognised or aided or on which any
restrictions are imposed by the Chief
Committee for the purposes of this
Act, shall be deemed to be under the
control of the Chief Committee.

7
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.. Beggary,

A

[1350 F: HYD. ACT XX
( Translation)

(2) On the commencement of

- this Act the Government shall require

the Chief, Committee to establish.and
-réport’ to “Government ' ‘within - four
months from the date of the order, at

“sleast: ome’ such .institution each for

miles and females as‘is'référred to in
sub-section (1). :

8. (1) The Chief Committee shall
conduct the entire man-

Control of-  agement of the institution
arapy - established by it and
institution. control “to the extent

allowed’ by rules made by
the Government -in" this - behalf,

the institutions which have, for the

. purposes of this Act been recognised

 or aided by it or upon which it has
“ imposed restrictions. .

~for the

.-- (2) The Chief Committee for the
muncipal limits of Hyderabad, shall,
‘management: -and control
referred to in sub-section (1), ‘be:
deemed to be Subordinate to
the Hyderabad . Municipality and
where the Chief Committee is a sub--
committee nominated by a District
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1350 F: HYD. ACT XX} - Beggary

(Translation)

or Local Fund Board, shall be deemed
to be subordinate to such Dlstnct or
Local Fund Board.

,.9. (1) There shall be appomted
o in every institution . re-

Appomt- ferred- to in sub-section
- mentof . " (1) of section 7 such
offcials and " number of ‘officials as the
ance of Chief. ' Committee may
registers in . deem necessary and their
institutions duties and powers shall
x&gakmg ‘be . _such as may. be pres-
therein. cribed in a general méet-
- ing of the Chief Com-
mittee. e

A (2 ‘In every institution entrles

"shall be made in the registers’ which
shall be maintained under the provi-
‘sions of this Act .or by, order of the
Chief Committee.

10. . There shall be made provi-
sion in every institution

Provision established by the.Chief .
o %’e g}c‘:f_‘e Committee forthe follow-
:imf_s .ing matters :—

(a)"-"'i‘bdgin"‘gy‘and boarding;
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[1350 F: HYD. ACT XX
. (Translation)

" (b) health and physical exer-
‘cise;
"and the .Chief Committee
may provide for the follow-
ing matters :—

- - Beggary

(@) training in arts and cra{té ;

(b) training in cultivation and
~ poultry ; '

(6) establishment of féctéry ;

- (d) primary education;

(e) education’  which - may
© improve the morals and
conduct in every day life.

11. (1) Any beggarmay present
;. himself for admission to
Mode of

_ any institution under the
securing  ° management of the Chief
:‘f’l‘[’l‘::l‘t‘l’l‘_‘ - Committee and the com-
tion. petent officer of - the

institution  shall, after.

satisfying himself that he is a beggar,
admit him to such institution or to an
institution managed or controlled by
the Chief Committee. .

(2) Any beggar desirous of
admission: to an institution under
sub-section (1) shall, before his admis-
smn, execute an agreement to the
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1350 F : HYD. ACT XX]1..
' (Translation)

effect - that he shall, without plea and
pretext remain in the institution for

Beggary

a period of not less than two years, .

shall abide by the rules and regula-
tions: of the institution and shall
comply with such general and
" special directions ‘and orders as may
be given at any time by the com-
petent officer of the 1nst1tut10n

3) Such beggar may be "trans-
ferred from one institution to another.

12. A(l) Any beggar admitted to
an. institution under the

' xll’(’;“tg“%:“' control of the Chief Com-
quitted.. mittee, and any beggar

admitted to any such
institution by - order of a Court, shall
not leave the institution within the
perlod specified in his agreement or
-in the order of the Court, unless he
has obtained a licence from the com-
petent officer in accordance with the
rules made by the Government in this
behalf, ‘
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[1350 F': HYD. ACT XX
(Translation)

- Beggary.

(2) Any beggar admitted to an |

institution by order of a Court, shall

be prodﬁced before such Court by the

competent officer of the institution

concerned one week before the expira-

tion of the period speciﬁed' in the.

order, and the Csuft éhall, if satisfied
that such beggar has become capable
of earning a living to meet his require-

ments, permlt him to be dlscharged
\

from the institution. - 5.

© . (3) when a beggar is produced
“before a Court under sﬁb—section 2),
R if ‘the Court is of opinion: thai? he
“should remain in the institution for a
further period, it may s0 _ofder speci-

' fying such further period ; ‘and a week
before - the explratlon of such perlod
the procedure 1a1d down in sub sectlon

" (2) shall be followed and continued to

‘ be followed until the Court i's of -

opinio‘n that the beggar‘ has 'becfofne
~ capable “of earriing a living to meet

his requirements.
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1350 F HYD ACT XX
‘ (Translatzon)
(4) Any beggar who joins by
himself, or is admitted to, an institu-
tion by order of- a Court may, before
the expiration of the period specified
in the agreement or in the order, be
produced before such Court by
the competent officer with'theé request
that he may be allowed to leave the
institution on the ground that he has
become capable of -earning a living to
meet hisrequirements ; and the Court
may, after making necessary enquiries
- from the competent officer as well " as
~ from the person so produced, make
~ proper orders in.respect of- such
person. ~ ‘ : o

Beggar 'y

13. (1) Any beggar who escapes
from, or leaves an institu-

. est on

lf‘e;‘vfn;or . tion in contravention of
escaping .~ the provisions of. section
from insti- 12, without obtaining the
tution,

permission referred to in

sub-section (1) of the said section,
may be arrested by an officer or any

- police official who shall hold a panch-

nama, and harid him over, together

with the panchnama to any police

official present at the nearest pollce

station,

PO
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Beggary  +[1350 F: HYD. ACT XX
' (Translation) - :
(2) The beggar, who is handed
gver to any police official under sub-
section (1) together with the panch-
nama referred to in the said “sub-
section, . shall be produced withount
unnecessary delay by a police official,
.not below the rank of a Head Cons-
table, before the Court in' whose juris-
diction the institution which such
:person left without permission, or
escaped” from, is sitvate. The Court
~shall, after satisfying itself that the
‘arrested person left the institution
without permission or escaped there-
from, deliver him to the institution.

(3) Any beggar, who in con-
‘travention of the provisions of section
12, or without obtaining the permis-
sion referred to in sub-section (1) of
the said section, leaves or escapes from
the institution more than two times,
and any beggar, who has ' been
permitted by the Court to leave the
institution under sub-section (2) or (4)
of -seticon 12, after satisfying itself
that he has become capable of earning
a living to meet his requirements
takes to begging again, he shall be
liable to be punished with ‘imprison-
ment for a term .not exceeding six
months. ‘ :
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1350 F: HYD. ACT XX]
» : (Translation)

14. - No civil suit shall lie against
. any- officer of an institu-
Civil suit

vil su “tion under the control of
not 1o de H H
institateq.~. the. Chief  Committee,

a member of the Chief

o Committee,a meinber of the Managing

Commlttee, or any public servant for
any.act done by him under this Act,
or for any act, done by him _in good
faith and which he believed he was
authorised to do under this Act,

15. The Chief Committee shall
appoint an officer to carry

Appoint- out the purposes of this
ment of Act. .

officer.

16. The officer and’ any police
official who finds a person

Duties of  contravening the provi-
officer and - sions of section 3, or with
D ot whom a complaint of such
official. }

contravention is lodged in
respect of such person, may
require such person- to  refrain
from such and to

contravention, -
’ :
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‘Beggary [ 1350 E: HYD, ACT XX |
. ( Translation ) '

leave the place_where he‘is’ found .
contraventing.' If such order is not
complied with, tle authonty making
the order . shall, " after ‘holding a
panchnama, arrest the offender and
hand him over together with the
panchnama, to the police official
present at the nearest pollce statlon

17 (1) Any person who has been
handed over to any police
Judicial - official under section 16,
P‘OF“S‘“SS shall, together with the
i‘,ﬁg‘g‘;i . panchnama referred to. in
the said section, be pro-
duced before a Court on a charge of
begging by any police official not
below the rank of a Head Constable.
The Court shall make necessary
-enquiries from the beggar. If the
beggar promises not to contravene the
provisions of section 3, the Court shall,
. after recording the promise, dlscharge
him.

(2) If the person once discharged
under sub-section (1) is-again pro-
duced before a Court under the said
: sub-sectlon, he shall not be discharged.
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‘1350 F: HYD, ACT XX]  Beggary

. (Translation)

unless -a respectable person .stands
surety for him that such person shall
not take to begging or unless the
Court is otherwise satisfied that he
. will abstain from begging. :

(8) If any beggar, against whom
action has been taken under sub-

section (2), is again produced before a’

~ Court under sub-section (2) or when a
" beggar who was produced before a
Court, under sub-section (1), does not
promise to abstain from begging, or
there is none to stand surety for him
or if he fails to satisfy the Court under
sub-section (2), with regard to his
future conduct, the Court shall cause
such beggar to be admitted to an
institution, under the control or
mandgement of the Chief Committee,
for such period as may be deemed suffi-
cient to render him capable of earning
a living to meet his requirements.

. .(1) The Government may
nominate any person or

Nomination persons individually or as

g{‘g%ﬁm‘ -a committee so that they

inspection  may- inspect from time to

and report, time, any institution
§ the

under control or

y
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Beggézry [ 1350 F : HYD. ACT XX

( Translatzon )

management of the Chief Committee,
and submit a report to the Government
at least every third month, through
the Secretary to Government, Home
Department regardmg the arrange-
ments in such institution for boarding, |
upkeep of physique and exercise and..|
other matters provided in the institu-
tion for beggars. In such report the
inspecting persons shall also record
such other matters together with their
opinion thereon as they may deem
necessary or proper to bring to the
notice of the Government.

. (2) On submission of a report
referred to in sub-section (1), the
Government may make . necessary
enquiries from {the ' Chief Committee
and may call for such record, as may
appear to it necessary. The Chief
. Committee shall submit the required
record ‘and answer® such queries
within such time as may be fixed by
the Government for this purpose, and
shall send a copy of such answers to
the Hyderabad Municipality in
the municipal limits of Hyderabad
and if the Chief Committee is a sub-
committee nominated by any District
or Local Board, to the District or
Local Board by which it has been
nomlnated '
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1350 F: HYD. ACT XX] * Beggary

7 (anslatiqn)

(3) The Government shall, after

the expiry of two weeks from the -
‘receipt of the record and answers for-
warded by the Chief Conimittee, exa-
mine the same and also théloPini'on,
if any, forwarded by the Municipality
or Municipal or Local Board and, if
deemed necessary, may issue suitable
orders and instructionsA in respect of
- the institution under the management

or control of the Chief Commlttee

() The Chief ,Committee shall
carry out the instructions and orders
issued by the Government under sub-
section (3), notwitlistanding any dir-

' ;:ction or order to the contrary made
by the Hyderab:;d Mﬁnicipality.or the

v Municipal or Local Board in that

behalf. ‘
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[1350 F : HYD. ACT XX
(T ranslatum)

19. (1) The Government may, for
carrying out the purposes
of this Act, make rules
after previous publication.

_ Beggary ;

Power to
make rules.

L8

(2) Without prejudice to . the
generahty of the power conferred by
sub-section (1), the Government shall,
after previous publication make rules
in respect of all the institutions pro-

“viding for the lodging of beggars for
the following matters — :

. (a) the procedures and condi-
tions for recognising under section 7,
an institution established by "the

~ public, for the purposes of this Act;

(b) the restrictions which may
be imposed under -section 7 on any
institution established by the public
and the manner of imposing the same;
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* Committee to leave the premlses of

1350 F: HYD. ACT XX

- tlve

{rom the Chief Committee, for inspec-

YD. . ~ Beggary
"(Translation) =

(©) the management 'and super-
vision of- institutions under the man-
agement or control of the Chief Com-
mittee and the manner of making such
mana‘gement and supervmon effec-

e .i‘:f .

-(d) the circumstances under ,
which an institution established by
the pubhc may be closed under sectlon
7; , s :

>

(e) the cases-in which and the
restrictions subject to which permission
may be given as required by section
12, to the inmates of the institution
under the management of the Chief

the institution ;

(f) the manner of ensuring thata
beggar has become capable of earning.
a living to meet his requirements;

(g) powers that may be conferred
on the ofﬁcer )

(h) the manner of calling for
record and answers to the queries

tion by the Government; the manner

/
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[1350 F: HYD. ACT XX
( Translation )

of conveying Government orders un-
der sub-section (3) of section 18 to the
Chief Committee and of ensuring that
such orders are being carried out;
prescribing punishments in case such
orders are not carried out satisfac-
torily; - .

- Beggary

(i) the manner of constituting
- the Managing Commlttee and its
functions; .

(j) the manner of examining the
accounts and other registers of the
Chief Committee and of the institution
established by it ;

(k) for transfering a beggar from
- onc institution to another;

(3) the Government may also
make rules providing for punishment
for infringement of rules made under
clauses (b), (c) and (d) of sub-section
(2): Provided that such punishment
shall not be imprisonment of any
description or for any term and if
the punishment be a fine, it shall in
' no case exceed one hundred rupees.
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